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voiniry—whether in Assembly elec-
tion in Gujarat or the next Parha-
ment election—Government must come
out' with a proposal under which elec-
tion expenses of the recognised politi-
cal parties, whatever provisions they
may make, must be met by the ex-
cthequer The provision for printing
posters should be made and also {for
vesigns, Arrangement for everything
should be settled by the Commission.
Bame 13 the case with election expenses
also It this 13 done, I feel that we
ran put an end to the corruption.

Sir, lastly, 1 would like to submut,
without going into any other argu-
ment, one thmg to what Shri Janesh-
war Mishra has said

My other submission 1s that now in
our country, if you consider the role
of the private sector and the public
sector, 11 will be unwise to say that
black-money 15 only applied in private
vector and nol public sector, Take the
examp'e of coal mines. The whole of
coal mines authonity, 1 think, 1s going
to be «ollapsed and also the sleel
authority due to the inflow of black-
moenev irom the private sector to the
officials of the coal mines management.
1 throw 1t a challenge and suggesi a
Commitice may be immediately ap-
pointed by the Government to go into
the assets of those who were eailer
on the pay-role of the privale manage-
ment before take over in the Asansol-
Ramgan) area and now on the pay-
role of the coal mines authority, You
will find their asset- have increased
ten times. They are loofing the money
ke anything. Without paying bribe
and without paying money you cannot
get the things done I do want the
Minister should protect the interest of
the honest officers but there 1= no
reason why the corrupt officers be
protected.

There 18 no provision in law where-
by Birlas and Tatas areé required to
go into jall. Such persons should be
hanged immediately. They have looted
the country and are still eollapsing
the ratien and the Goummt s just

teling them fo be goed citizens. Apart
from this Bill and t@lﬂ from other
measures we want the Government
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to take drastic measureg otherwise the
whole people of this country without
having any political afliation—shoyld
once again generate thelr force to
launch a serious mass upsurge from
which even the polite and the mihtary
would not be able to protect their lives
and they should be lynched.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
hon Member has thrown a challenge
to the Government. I woulq like to
assure him it is not our intention to
vrotec{ and shelter any officer who 1%
corrupt. If the hon. Member has any
material I would be happy if he sends
the same over to us.

SHRI PRIYA RANJAN DAS
MUNSI I am saying you immediately
appoint a Commiitee by the Govern-
ment. If 1 cannot prove these officers
have more than doubled their proper~

ties I will resign from the House They
are thieves.

SHRI B V NAIK
Chairman Sir,
half-a-minute

MR CHAIRMAN:. Now, we take up-
Half-an-Hour discussion You may
continue your speech tomorrow.

31g

(Kanara)
since there 1+

Mr
hardlv

17,30 hrs.
HALF-AN-HOUR DISCUSSION

DrLHI SCHOOL TEACHERS COOPERATIVK
Housz BUILDING SOCIETY

MR CHAIRMAN Now, we shall
take up the half-an-hour discussion
regarding Delhi School Teachers Co-
operating House Building Saciety
Limited, Delhi

SHRI JAGANNATH MISHRA
(Madhubani): Mr. Chairman, Sir, be-
fore I begin my speech, I would re-
quest vou to give me a patient hearing
for a few mmutes because 1t 18 & very
important subject, which affecta the
teachers who are examples of poverly.

The co-operative societies, as their
name itself implies, stand for doing
and undertaking such aclts as may
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muu in m-dim-iminam ‘and equtl'
penefits to all associated with ‘thém -
through a few persons chosen out of
the general mass, but here iz a society

called:, by the name of Delhi School

Teachers Co-operative House Building
.Society ‘Ltd,, which has been brought -

nigh-its. doom by the mala fide acts
of the very persons to whom the task
«of piloting its affairs was entrusted.

ber , ;

1.hope that the House would have
~by now come to know sufficiently about
.the, affairs of this Society through a
.number of questions asked and an-
swered on the floor of the House. Sir,
_at the outset, I may plainly make it
~clear. that my sole motive for tabling
.this discussion is not to vilify anybody
_but it is the sincere istention to earn
_ justice for the many innocent mem-
bers who came into the fold of this
. society by investing their hard earned
money, and especially when theyv got
~exasperated due to the absence of any
<oncrete outcome,

This society was initially registered
with the Registrar of Co-operative
*Societies, De'hi, in 1961. I understand
‘thdt Government, as a token of regard
for--the community of the teachers as
a whole, and in consideration of the
-services rendered by them to the so-
-ciety, had belped them in securing a
notified land measuring 150 _acres,
which was, however, later on. reduced
“to 90 acres’ as it stands now.

The remaining 60 acres of land
which was originally purchased by the
society could not be nlaced at the

~disposal of the society because of the
non+depositing of the reguired amount
-which was mainly due to the lapse on
‘the. part of the then persons controlling
“the affairs: of the society, This land

“has- still. not ‘been esrmarked. for any
purpose, and as sueh.it can be made .

avifiable to the sogiety-for ensuring

a pist-te-gach and gvery member who .

“has: 80 long- pat!anxly .plnnad his duﬂny
"'l& the M"‘y N eme

P

society did not remain centred in.
proper hands.

Sir, acenrdtng to the l'\lleﬂ.
accounts. of every gociety should be

.?'

" audited annually conseguent to which

fresh elections of office-hearer should
take place so that if during the course
of the auditing of the accounts, some
lapses come to light, the concerned
persons may be held responsible for
them and may get drubbing for their
misdeeds,

This irregularity not only continued
but was further deepened as since
1966 no auditing of accounts was done
and the regular annual * feature of
electing the office-bearer was not gone
through.

Round about 1067, the society was
required .to deposit the balance amount
of money with the Government as cost
of the land. The society finding itself
in a tight corner, having been left
with no fluid money, and also finding
no chance of realising any instalment
from the then members, as the repeat-
ed calls on them to make such de-
posits did not bear any result, enrolled
some new members, both teachers and.
non-teachers. The non-teachers were
enrolled by the society as ner the
general practice of enrolling members
from groups other than those stipulated
in the bye-laws such as professionals
hnd other service classes, In fact. the
necessary amendment to the bye-laws -
was also understood’ to. be made and

- the Registrar of .Co-operative Societles-

informed in 1062 itself,

The non-teachers wm uumd in
unequivocal teruuh-ﬂtom had

. ob!alnel d‘umau&nﬂlﬂion tum‘. thc
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that there was also sufficient land fo
thely ascommodation in the society.
1l

The affairs of the soclety continued
%0 be in doldrums and the members
smacking some foul play as they were
not'kept apprised of the regular course
of developrhents and the financial posi-
tion of the sotiety as per practice
Tollowed in all societies, started rals-
ing their voice with all the concerned
authorities for securlng justice to
‘them. Realising the gravity of the
situation, the regisirar instituted an
Inguiry in March, 1972, But it is very
tragic and unfortunate that the inguiry
which should pormally not have taken
more than three monthg has not been
«completed so far. The main reason
for the dragging on of the Inquiry is
the non-production of the records of
the society by its so-called office-
bearers to the inquiry officer

But here I de not blame only the
office bearers for concealing the re-
words as they were tempted to make
this concealment so as to cover up
their misdeeds. But even the Govern-
ment have not remained unscathed to
perform their part of the duties to
procure the records by going through
due procedure of law. I am pained to
know that the search warrants for
securing the records of the soclety
1ssued by the Registrar against some
office-bearers were brought to their
knowledge much in advance of the
actual issue, giving chance to them to
manipulate the affairs.

When inquuiry could not produce any
concrete result till March 1874 and the
anxiety of the innocent members has
been voiced beth in ard outside this

cher Ceop. House Bldg
Society (HAH),
three months have already elapsed and
the list of members is yet to be final-
wsed whereas the completion of the
enguiry should not have taken more
than three months.

As per the lay-out of the colony,
there are only 1031 plots and as against *
this, the membership of the Society as
per the affidavits received in the Re-
gistrar's Office comes to 1405. Now a
very serious and honest responsibility
lies on Government to ensure that
justice 1s done to the innocent mem-
bers who have Invested their hard-
earned money for periods ranging from
7 to 13 years in the sincere hope of
getting a plot of land.

Non-production of records for over
two years goes to prove sufficiently
that the affairs of the Society have
been 1n doldrums and the fate of the
1405 members cannot be kept in dark-
ness and uncertainty any longer. The
Government being the guardian of the
people's welfare 1s required foremost
to ensure justice to the affected per-
sons and here is a chance keeping in
view the fact that the membership of
the Soclety is confined mostly to the
persons of limited and narrow means
when the Government can help them
to realise their due rhare of plot of
land

In fact, Government should have
quite sometime back taken the affairs
of the Society into its own hands in
order to straighten the affairs and the
~ame which has not been done, should
now be done and the affairs so ar-
ranged that each and every member
18 so assured a plece of land in the
shortest possible time. It should” mot
be difficult for the Government to as-
sure a plot to each ahd every member’
by taking recourse to all possible
mesans at their command. These means
can be like revising the layout of the
colony ‘with a view ‘to carve out more
plots and by releasing the additional
land which was originally earmarked
for the society. Towards this direc-
tion, it is very imporiant that the
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enquiry should be completed forthwnth
and the affairs takenn over by Govern-
ment, including the development of
land, to do remedies suggested above

In view of all that 1 have narrated,
the following gquestions arise and I
would request the hon Minister to
give specific and categoric replies to

What are the main reasons responsi
ble for delaying the report of the En-
quiry Officer What steps have been
sy far taken by the Enquiry Officer to
extort the records of the Society from
tba recalcitrant members by taking
recourse to the provision of law?
Whether the non-production of records
by the office-bearers for such a long
time does not empower the Govern-
ment to take over the affairs of the
Society into their own hands to safe-
guard the interests of the members I1f
80, do the Government now propose to
take over the affans themselves forth-
with? Is 1t a fact that a handsome
amount of money was paid to the con-
tractor engaged for develooment work
in advance” If so the total amount
pard in relation to the development
work so far done by him’ Since the
number of plots to be carved out af
the allotted land to the Society as per
the approved plan falls much short of
the total members-hip of the Society
how do the Government propose to
agcommodate all the members? How
many persons on the basis of the affi-
devits have called for refund of the
deposiis made by them with the Soclety
and for cancellation of their member-
ship® As the development cost of
1md is increasing day by day, do th*
Gevernment propose to safeguard the
interest of the members by entrusting
the remaining development work to
seme Government agencv Lke the
DDA* Have the Government reconailad
the deposits claimed Yo hawe hemm
niede by the members in their affide-
vity with the recards of the seciely?

SHRE ARRIN. SETHI (Bhadrak):
After hearing the statement of my hon

Coop Htmse Biiig. “roivty
(HAdane |

friend Mishrajl, everybody sheuld b
astonished to know how things are
going on in this particular soclety Im
a nutshell, I should like to ask the
hon Minister one or two questions
According to the bylaws of the society
elections t6 the mmanaging committee
shduld be held annually and its ac-
counts should be audited every year
by an auditor appointed by the Regis-
trar of the Delhi Administration Why
has thig audit not been done? If It was
done what are the findings of the
auditor? It 18 known that corrupticn
and bunglng were going on in ths
society Why did not the Government
take all necesary steps to ensure obser—
vanee of the elections and auditing o
the avcounts of the soclety”

st qerawx ginr (0H) ¢ 1668
F AR 1974 % REGAF FTF W
7z waven fr wrw & WwgrT A
¥R EImamw ¥R R 7 T
g & am gfer fe oY el &
ATV § T FT AT AEY GET RE ¥
forg forftzrr R\ d ? s R g & 6
TRt T WY g & Y AR T GO
& 39 %1 aea fear 7 feamr wear
gwat vy 7wy o T g 9 A
inare & faw ¥ o w@ =@r Ar aw
we agr fawrw gur Y 7@ W TE
gt ¥ & s g Qr gt TR @1 FW
X Afremma adrey | agr T fawr
g ? wfw & dqwwlz & fog sour
ey for  frea, et vt & far 2
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terruptions). 1 do not kmow. The
difficulty now is: how to proceed.
Actually, I had written some letters
to the Delhi Administration to see

Himself was good emough to go into
these maiters and order that the in-
quiry should be expedited as early
as possible.

18.00 hrs

Nowy it appears—though my figures
may niot be taken as fina]l as the final
accounis are not there—that about
Rs 30—34 lakhs and not Rs, 9 lakhs

General notice was issued. All
materials which are required

the Delhi authoriticg for
The contractor has admitt-
has received Rs, 22 lakhs
about Rs. 18 to Rs. 19 lakhg he
spent for development. These
matters requiring closer scrutiny
and verification angt th: repert should
be available for us.

SHRI B. V. NAIK: About Rg. 20
to Hs. 35 14¥H3 wefe spent and may I
know whéther they were) properly
spent or not? Are you satisfied?

SHR]I ANNASAHEB P. SHINDE:
Hs. 13 to Rs. 13 ldkhs wére paid for
the lafid tb DDA. This has gohe to
the alithorifies conétbrhed. This is
quite large chunk of land. Develop-
ment amount is peéid to the contiac-
tor. It is the contractor’s admission
that he has received Rs. 22 Iakhs.
But the unfortunate) part of the story
1s this, ramely, that the members are
nowhere TNo allotment of land has
taken place Nobody knows what is
happening to their money. The whole

At

SEE

Coop. House ,So¢
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thing #; in a state of confusion. As
Mr. Nalk knows cooperation g
double-edged weapen. It can serve
the purpose of the middle class and
the poor il used properly. It can be
an element of self-destruction if
used badly, because of in-fighting and
group-fighting etc. We have suggest-
ed to Delhi Admunistration that they
must take immediate action in the
matter and it will be geen that what-
ever “has to be done to protect tha
interests of members is done.

As Mr. Neik knows, it would be
difflcult to talle any decision ufless
propér records are there; we must
know hotw rhiich mohey was paid, to
whom this hag been paid ete. So,
these accolints are being collected

SHRI B V. NAIK: EXcise me for
interruptinig ydu. Don't tell us dbout
the records etc. We know that they
are not aviilible and you are trying
to get them. But may I know whe-
ther this ®¢ 21 ldkHs, which tha
contractor has admitted he has res
ceivéd, has been propeérly spent or
not. Have some engineers certified
about the utilisation?

SHRI ANNASAHEB P. SHINDE
We will ask the Enguiry Officer. We
must have infornmation.

SHRI B. V. NAIK: That mitans
you have not yet asked
SHRI M. C. DAGA: Have you

visited the site? Have you seen it?

SHRI ANNASAHEB P. SHINDE:
I have mot seen. I can uhnderstard
the anxiety of hon, MembBers and
I would respectiully say that every-
body who has participated hag made
very good suggéstiong and they have
very good inténtions and the inte-
rests of middleclass person—I can
tell the) Mon. Members that, as I have
already stated, we have asked 1he
Delhi Administration to enquire into
the matter and give the report as
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of the Delhi Administration, no action
was taken and I really do mot know
the cause because from the records
it ig not clear. There seems to be
some politites involved in it as Mr.
Pandey said. I do not want to name
any political party because it is not
right on my part. But it seems to
be—it is not a very authentic infor-

SHRI B. V. NAIK: We can guess
which Party it is,

SHRI ANNASAHEB P. SHINDE:
Two factions, it seems fo me, were
fighting 1n the society for leadershup
of the society and the party in power
at that time failed to take any action
and there was some delay. Later on,
when the Delhi Administration took
action and they issued a notice for
supersession, the Society immediately
t.Jed a writ agamst the supersession
and the ultimate result was that the
supersession order had to be with-
drawn for one reason or the other.
Later on, 1t happened that....

.

SHRI M C. DAGA: Wus there a
‘tay order?

SHRI ANNASAHEB P. SHINDE:
A stay order wag issued by the Court.

SHRI M. C. DAGA: What was the
yudgment of the Court?

SHRI ANNASAHEB P. SHINDE:
Actually, the wnt was withdrawn.
There seem to be some other reasons
for this. Later on, an inquiry was
winstitutad, and the High Court gave
scme time limit, It has been men-
tioned here that ffie High Court ac-
tually said that some time ghould be
given to the socrety. This is the
order:

After hearing the Counsel, on
11th November, 1872 the High Court
gave the following orders:

‘After hearing the Counsel for the
direct that the Socley should fur-
direct that the Society should fur-

cher Coop. House Bldg.
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nish"to -the Enquiry Officer all the
records available with it so ‘that
the proceedings before him could
be expedited.’

The Court wanted thg inquiry to
be completed before 30th April, 1978.
That appears reasonable. Later om,
it was also decided that the Society
should produce before the Inquiry
Officer al] the relevant information on
a day to be fixed by the Inqury Offi-
cer. The Court said:

“The Enquiry Officer will then
complete the Enquiry, if possible,
by 30th March, 1973.”

Then, the whole history started.
When this inquiry was started, no
record was available. Now, how do
we enquire as to who are the mem-
bers and how the amounts have been
gpemt? From whatever limited re-
cords that were available, proper
links could not be established.

Now, there are Iimportant issues
involved Who are the Members of
the Society?” The difficulty is that
there are no proper reécords main-
tained Then, there is not a parti-
cular bank where the amount has
been deposited. The information is
that different groups have depogited
amounts in different banks. So, it
becomes very difficulty for any gov-
ernment authority when proper re-
cords are not there and proper ac~
counts are not maintained and proper
mémbership register is not maintain-
ed How can blame the adminis-
tration?

SHRI M. C. DAGA: It is the duty
of the Registrar of Co-operative So-
ciety to see that ¢ivery year there is
auditing done and the society hag
been performing its duty.

SHRI ANNASAHEB P. SHINDE:
Now what happened is: searches
were taken for securing the records.
~Now, unfortunately, the Secretary of
the Socicty, whose house was sear-
ched, no records were found..., (In-
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contemplate to see that these kind
of squables and disputes which are
gung on and which have created
obstruction and hindrance are moved
and thenn purpose 1s fulfilled so that
they get their plots and the construe-
tion 1s started Whatever wrong has
been done by the Registrar or by the
Accountanty by this or that person
has got to be properly investigated

May I suggest why not the entne
thing be investigated by the DDA
ot by the Delhi Administration so
that a proper inquiry 1s conducted
and all those pelsons who are involv
ed aie brought to book? Something
must be done in this respect As
Mr Daga said, a secret ingquiry must
oe conducted Those persons who
have giabbed the money must be
hrought to book and proper pumsh-
ment should be given to them so that
in the name of cooperative souiety
such cases where all these interested
peuple who are involved in polities
there do not occur

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
Mr Chairman, Sir, I am thankful to
my colleague Shr1 Mishraji, who has
raised this Half-An-Hour #iscussion
on the floor of the august House 1
also consider 1t to be a very important
cause

I entirely share the views of my
hon friend, Shri Pandey ji, when he
said that these are the mddle-class
people with, limited means and that
many of them must have invested
their life-savings with the Society

What seems to have happened 15
th1s There seems to be a lot of
misunderstanding as my hon friend,
Shri Naik, said that there has been a
lot of delay and why we are not
taking any steps The main difficulty
in this case 1s that there geems to be,
obviously, in-fighting amongst the
members of the Society It s true
that the Souety was registered 1n
1861 [n the beginning normally

Coop. House Bldg Society
(HAH).

when the Cooperative Societis came

1t 1s the responsibility of the Delhi
Administration We come in only for
explaiming to the hon Members here
They Delli Admunistration 18 respon-
sible for looking after the interests of
the cooperatives

In this case, there wag no occasion
for the Delhi Admunistration to in-
tervene so long ag there was no
complaint The Society was formed
and some land was allotted to them.
These people beang  middle-class
people have only hmited means Nze
turally, the Dellhi Admunistration was
sympathetic and they found some
good land near Shahdara for the
Soctety What happened thereatter
was that when some complaints came
to the Delhi Administration, naturally,
their accountg were aygited I  have
got the Audit Report with me 1 do
not want to take much tume of the
House mn going info the details of it
The Audit Report 1s actually dated
17th October 1966 It showed that a
lot of mal-practices were involved 1n
this case First of all, the registered
membership of the Society was not
very clear The proper records were
not maintained Many persons who
were not elgible for being registered
as members were listed as members

There were even some cases of de-
falcation or musappropriation Even
the accounts were not properly main-
tained ActTally, the Auditor him-
self suggested that one Mr Ramn
Prakash Gupta wag advanced Rs 5000
in 1961 on different dates for the
purchase of stamps and other ex-
penses and hq kept this amount upto
11th May, 1965 A case of musappro-
priation has been sent to the SP,
Crime agamnst him  This report
showed that for the firgt time the
Society’s affairs were not in order

Then, later on between 1966—
1969, obviously there seems to be
some delay involved Dbecause while
some malpractices came to the notice
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SHRT B V NAIKX (Kanara)
Questiblt No 2{d) ask “if #ot, the
reaotd for the delay” to which the
angwet 13 “gs ttrere has bbern Mo
undue delay in the matter, the ques-
tion does not amse” This case has
been gowng on since 1967 twll 1874
apd the Minister comes and tells
there has been no delay in the
last eght years, Is this the
way to get things done? There
has certainly been delay I do not
know of the extent of the fraud in-
volved, though obviously this 15 a
case of fraud What 1s the amount
mvolved 1 the fraud? Is it Rs 9
lakhs, as has been stated by an hon
Member? Secondly, why has 1t taken
such a long period of time for re-
trieving the members' register? Shall
I presume thet all the other relevant
doctiments and books of accounts In
this institution ate also extinguished?

1569 Ls—13
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Who is responsible for that? Thirdly,
why 15 it necessary to have recourse
te an affllavit, ag mn the case of
freedom fighters or others who had
been to jml and who cannot produce
a certificate® A number of people
will be having reteipts in regard to
whatever they have pmd@ This 1=
apparently a case where the Dell
Administret.on as well as the Mimis-
try of Coopeiation have notf been
able to look into 1t m depth and they
have heen trying fo exonerate  the
delay mmvolved Why cannt you sus
pend the management” If you find
any offictal who 15 hand 1 glove
with thesc people who are black-
marketeers who arc defrauding the
public and also the poor school tea-
cheis you should give themn the same
treatment which you give to traitors,
counterfeiters and blackmaiketeers

SHRI R S PANDEY (Rajnand-
gaon) [ hhve got the greatest sym
pathy for the teachers because they
belong to a group which has got a
small earning capacafy In 1961
about 90 acres of land were alloited
by the Government and 1,300 mesa-
bers who were teachers werq enrolled
Firstly, 1s it not a Tact that there
were two sections among the mem-
bers, both belonging to the Jan
Sangh who went on quandlling, amd
that 1> why nothing has been done
sibstantfally in oqrder to construct
buildings and fulfill the purpose fur
which the land was allotted?

-

Agq I said at the very outset, they
are the small people, the poor people,
not small 1n the sense that they are
small but small 1n the semse that they
arc getting very small salary Some-
how or other they contributed their
money, 1 order to have some roof
over their head Their life-savings
are mvolved Taking into considera-
tion that their Ife-savings are -
voived 1 want to know what arrange-
ment the Government is gomg to
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early as possible We will also try
to see thaf there is proper Commuttee
of Management and proper allotment
of land is made thereafter so that
those who have invested thewr life
savings 1n the society would get
their due

I do not fhuink much would be lost
The value the 1tnd has appreuated
very much as compared to the year
1966 when the society was set up
Of course, land 1s a very important
thing After the Commttee comes
into being ag a result of elections, 1
think 1t should be possible to protect
by and large, the interests of the
members of the society

SHRI JAGANNATH MISHRA
What do you propose to do with
regard to the society itself?

SHRI ANNASAHEB P SHINDE
There 1s no committee af manage-
ment This is the only thing I can
say As far as Union Department of

cher Coop House Bldg
Society (HAH)

Cooperation 18 concerned, I can assure
you hat everything will be done to
persuade the members to accept the
advice

SHRI JAGANNATH MISHRA The
point 1s that the money hag been col-
lected already The Mimster must
say something about the society whach
1s the root cause of all evils Money
has been cofleeted by the society and
so sometRing should be said about
the gociety

MR CHAIRMAN Have you any-
thing to say?

SHRI ANNASAHEB P SHINDE
No, Sir

1807 hrs 9ca

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 13, 1974/Sravanag 22, 1886
(Saka)
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